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CEMTRAL ADMIMISTRATIVE TRIBUNAL, PRINCIPAL BEINCH

Original Application No.272 Qf 1988
Misc., Application Mo. 608728

Mew Delhi, this the 10th day of December, 1988
HOM BLE MR. R.K. AHOOQJA, M (X)

&h. R. %, Jaswal, R/0 33-A, Pocket
Fhase 111, MIG Flats., Asholk VYigkar,

- HPPL TCAHMT .
(Applicant in person)
Versus
1. Union of Indias through its

Secratary, Ministry of Information &
Broadcasting, Shastri Bhawan, Nexw
felhi. :

2. The Director, Song ard Drama
Division, Ministry of Information
and Brosdecasting, Suchna Bhawan.,

C.G.0. Complex, Lodhi Road, MNesw
Delhi - 110 003,
-—RESPONDEYTS.
(By Advocate -Sh. Raiinder Nishal)

QR D E R (ORAL)

By Hon ble Mr. R.K. Ahoocda, M (A&)

The grievance of the applicant is that though he
was retired as Manager from Song and Drama Mivision,
Hindistry of Information and Broadecasting, Govit., of India
on 31.1.1995,  the respondents delaved the relesse of his
retiral benefits for wvarious periods i.e. 1 wmonth 23
days for GPF and 1 vear 4 months and 17  days TFor
gratulty. On that basis he claims that he should be paid
an interest amounting to Rs. 30,500/~ on the delayed
paviment of various retiral benefits,

z. The respondents in the reply state that the delay
in release of the wvarious retiral benefits is due to

default by the applicant himself. The applicant was
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reauired  to complete the various forms S0 as to get his

retiral benefits 8 months - prior to his date of
retirement., However, these forms were submitted by him

only 18 days prior to the date of his superannuation,

3. I have " heard the applicant as well as  learned
counsel for the respondents. Without going into the
controversy as to who was responsible for the delay in
filing the..papers,.it is clear that the respondents have

taken undue time in finalising the case for release of

¢ the variocus retiral benefits even if the applicant had

filed his papérs 18 days nprior to the date of his

superannuation. The delay bevond three months after the

date of retirement in ﬁéleasing the retiral benefits
entitles the applicant to the interest.

&, Accordingly, the 0A 1isg disposed of with the

'direotions that.the respondents will Ray 12% intersst on

< deiayed payment _of'G,P‘F‘f for the period of i month 23

days. The respongpgi_ will also péy 18% interest op
delayved Dgyment7kafter three months of the date of
retirementgvaﬁudky upto the actual date of pavyment. - o
interest will, howaver, be paid to the applicant for

delay in bayment of Leave Salary.

5. The above direotions.shall be carried out within
three months from the date of a receipt of a comy of this

order.  No order as to costs,
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